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JUDGEMENT

In the absence of the counsel for the applicant,

we have perused the entire records and also heard the

arguments of Shri K»!\! .R • Pillai, the learned counsel

for the respondents. Previously, tho applicant had filed

T.A.No, 1218/85 uhich uas decided on 21.3.1985, In that

case, the grievance of the applicant was that he had not been

supplied with a copy of the order passed by the disciplinary

authority to enable him to file an appeal before the Appella'

-te Authority>. The Bench, therefore, directed to supply

the said copy.to' the applicant. The applicant ,was given

liberty to fils an additional appeal before the Appellate

Authority, Now in this OA, the applicant is aggrieved by

the order passed by the disciplinary authority on 21,6.85

by which the applicant was found guilty of the charges and

was removed from service. Nowhere in the impugned order

it is contended that a copy- of the enquiry report was

supplied to the applicant before the penalty was imposed

upon him. The law on this point has been finally settled

by the Apex Court in Hohammed Ramzan Khan's case (A.I.R.

1991- S.C. Page 471).
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2* Ue, therefore, quash the order passed by the
V

disciplinary authority and also the order passed by the

appellate authority. However, ue make it clear that the

respondents shall not be precluded from continuing the

proceedings from the stage of supply of a copy of the enquiry

report to the applicant. The applicant shall be placed in

the position he uas before the impugned order was passed

against him# The 0»A« is thusj disposed of but the parties

shall near their oun costs.
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